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1 hree Security Guar s were also 
suspended for their misconduct etc. 
in accordance with the radc Fair 
Authority of India Employees 
(Conduct, Discipline & Appeal) 
Rule , 1977. Subseq uently, two 
Secu rity Guards have been reinstat-
ed. The depar tmental enquiry in 
respect of the ot her is in its fina l 
stage. Prior to t he jo ining o f the 
present Chairman, two employees 
had beca suspend ed who were later 
on, rcinata tcd . 

Hon1:er strike in COD Ap-a 

10552. SHRI DAYA RAM 
SHAK YA : Will the Minister of 
D F CL be pleas to state : 

(a) whether the M inistry arc 
aware a ut relay hunger strike 
whi h ha taken place since 5 Apri l, 
1982 at tbe main g te of C. 0. D. 
Agra ; nd 

t bJ if • what are the worker ' 
cman<l 7 

·1 H DEPU1 Y , 11 lSTER I 
T H MI ISTRY OF D Fl 'E 
(SH Rl K. P. Sl Gl I Dl:.O) : 
(a) Y , ir. 

(b) The fatwa ' "'1gani-. J hy the 
'O D K.iramcbari "angh ·unrecog-
ni~ Uni n). Th • ngh id not 
ma e ny p ific d m nd. Hnw-
ever. while givin" n rice f the pro-
p d fa t, th ngh mentioned tha t 
tbc fl t would he osen· l1tl 1.! raw th 
attention of the authoritic t t 11 
incident th. t t ok plac n 8th 
April, 198 1 during t:1 C rps 
Day elcbrations in the Depot. 

10553. SHR I D YA RA M 
SHAKY : Will the Mini ter of 
DEF EN E be pl l t tatc : 

(a) i1 it a fact that tho MB 
or have comm need ielay 

hunger strike at the gates of MES 
authoritie at Jabalp ur ; and 

(b) if so, what are demands and 
what steps have so far been taken 
by the MES authorities to accept 
the workers demands 7 

THE DEPU Y MINISTER IN 
TH MINISTRY OF D EFENCE 

(SHRI K.P. SINGH DEO) (a) Yes, 
Sir. 

(b) The d emands submitted are: :-
(i) illegal victimisation of a 

M azdoor wo1 k ing in the 
office of Garr ison Engi-
neer (P roject in Vehicle 
Factory, Jabalpur and 

ii) unauthori d retention of 
a Superintendent Border 
Road at Garrison Engi-
neer (Project). Vehicle 
Factory, Jabalpur. 

There wa n illegal victi misation 
f any M az<loor. One f the Maz-

d rs wa~ tr· nsferred from t e 
Offi e cf Garr i on ngincer (Pro-
ject) \'chicle I- ct<iry, la a lpur in 
admini . trative int1. 1 e t. Hi tran • 
~ r order h:i :-iinc bt:t:n c.:incclJed. 

The Supcrint nJ ·nt ref err d to 
i11 the de 11an 1 -.uhmitted by the 
Union c ul ncit be moved out 
becau c t the Ill' lavailability of a 
·uitablt.: replacement. 
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